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[18th F~b?&covv, '195kIj ' 

BE it enacted by Parliament as follows:- 

I. Short title.-This Act mag be called the Rehabilitation Fienee Admi- 
nkitration (Amendment) Act, 1950. 

8. Amendment al section 1, Act XI1 01 1948.-In section 1 of the Rehsbili- 
@tion Finance Administration Act, 1948 (hereinafter referred to as the said 
h t ) ,  for sub-fiection ( 2 )  the following sub-section shall be subutituted, namely :-- 

" ( 2 )  1t extends to the whole of India except the State of Jammu and 
Kashmir . " 

8. Amendment of eection 3, Act XII of 1948.-In section 2 of the said Aot,-- 
(1) in clause (d) , -  

(a) in sub-clause (i), for the wordr "outside India", $he wordr 
"now forming part of Pakistan" shall be substituted; and 

J 
', 

(9 to a displaced person for the purpose of any business ar 

I industry in which he is engaged or intends to ongage himeeif, or 

. .. (ii) in respect of any business or industry, a substantial par- 
tion of which is owned by displaced persons;, and'. 

4. Amendment of raection 3, Act IUI of 1948.-In sub-section (I) of slection 
CI£ the said Act, the following shall be added at theend, namely :- 

i "or to any business or industry, a ~ublatantial po~t.ion of whioh is owned by 
displaced persona' '. 

6. Amendment of aectlon 4, Act, X I I  ol 1948.-In section 4 of the mid 
Aet. in clauwe (b) and (G), for the word "threeJJ the word "four" shall be 
rubstituted. 

8. &nendment of section 10, Act XI1 oi lB48.-ln section 10 of the aaid 
Aot,-- 

r (i) the word8 "and with the prior eanction of: the Central Government" 
shall be omitted; and 

(ii) to that eection the following proviao ehaU be added, namely: - 
the fixation of ths splary, 

f the $l)lgp\itp. Chief A w .  
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7. Amendment of section 11, Act X q  pf 1948.-In sub-section (2) of section 
$1 of the said Act. for the words "All m'opeys belonging to the Administraticn", 
the words "Sub~ect to any regulations. that may be made in this behalf, all 
moneys belonging to  the Administratiton which are not immediately required bg 
She Administration for any purposo" shalt be substituted. 

8. Amendment .of section 16, Act ~ 1 1 ' o f  1948.-In sub-section (I) of sectiop 
IF, of the said Act. for the w6rds and figures "section 144 of the Indian Cod- 
panies Act, 1913 (VII of 1913)". the words and figures "the Chartered Acwm- 
huts Act, 1949 (XXXVIII of 1949)" shall be substituted. 


